15223 Oral Answers

ft e wrew ;. g Sfafewe
qiéf & ¥ ¥ QHFTIT Y IS F
T fiegr s

ot gfe fao wma: T4 & )

Shrimati Indira Gandhi: I do not

think so.
ot vy fawg : w9F gaw 7 wEr
2 f forelt Tv %7 SaTa warC Ay 2T

qr e FTO A ITTE AT R &
foFeY ow ST 7 T 1 o9 fRar o
qwaT § 1 ww A ag @ fE GETECAT
aEwafrs fgr ¥ aff S, g ag &
AAFT THT FIA F gAA FAv AW
TRy avae g fE Iad 9 wraar
@y g o faw a3z ¢ fr @
FAFTY Fg 7T 7@ qFA &
AT FTCON ¥ & oF A w7 g477 G
At X af) faar & 1 #ar aog § e sty
%Y IrERTE W geafa & arv #, |vq
AT IAF FITEw & o @xew § W%
7o g & fr agew &1 wIEw g
Ffz? oF NP aF & AT, T390
Frgfa o STaEe & & § e
qIT ¥ ATy Ty ¥ g g &
AL TR CFT FAT QAT 7 €A
¥ ¥ qF Y wTIO I AR wET R
r. Sarojinl Mahishi: The code of
conduct was accepted and everything

is beinz submitted according to the
provisions of the cod: of conduct.

Shri S. M. Banerjee: Are we con-
cerned with the code? We never dis-
cuss.d 1t.

Mr, Speaker: 1 might be given tume
to look into It as to whether the
Government can withhold any infor-
mation on any other account, apart
from thos: three counts, or not.
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Shri Ranga: In view of the fact
that this so-called code of conduct
was supposed to have been evolved
only by the lcaders of the ruling
party or the leaders of the Govern-
ment, has not the time come when
the Government should be willing to
consult  Opposition leaders also
before they finalise it, as otherwise it
would be only a one-sided code of
conduct, which is not accepted by
the country as a whole? Otherwise,
there is no sense in that. Let ug all
put our heads together (Interrup-
tions).

Mr. Spoaker: The reaction of the
Government is desired. They want
to know whether the Govrrnment is
prepared to consult th: leaders of the
Oppositioa just now.

The Minister of

Affairs and Communications
8Satya Narayan Sinha): No, Sir.

Parliamentary
(Shri
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of Tashkent
Agreement

+
*1545. Shri Harish Chandra Mathur:
S8hri D. C, Sharma:
Sh:i Rajdeo Singh:
Dr. Mahadeva Prasad:
Shri Krishna Deo Tripathi:
Shri Bal Krishna Singh:
Shri Bishwanath Roy:
Shri Firodia:
Shri Linga Reddy:

Will the Minister of External Affairs
be pleased to state the progr.ss made
up-to-date in the implementation of
the Tashkent agr.ement?

The Minister of Exte-nal Affairs
(Shri Swaran S8ingh): Except for
military withdrawals and disengage-
ment, restoration of norma] diplo-
mat ¢ relations, exchange of prisonets
of war and limited resumption of
postal and t:le-communication links,
the progress on implementation of
other provisiong of the Tashkent
Declaration {8 held wep as Pakistan
does not seem interested in further
normalisation of relations between
the two countries.
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Shri Harish Chandra Mathur: The
hon. Prime Mimster is reported to
have stated that she was not fecling
huppy about tie implementation and
she was atlaching  gr.at importance
to restoring the Tashkent spirit. She
indicated she will iake c.itain posi-
tive steps. May I know what positive
sieps the Prime Minisier has in her
mi.d and what steps have beea taken
cr are proposed to be taken?

The Prime Minister ©2d  Minister
of Atymic Energy (Shrimati Indira
Gandai,y: | said 1 would think about
this matter ond we are think.ng about
it.

Sari Hirish Chandra Mathur: May
I know what the External Affairs
Minister's own assessment is about
the volte face of Pakistan? What is
hig own asscssment of the reason
why Pakislan has  completely
changed its attitude, and instead of
talking about the letter and spirit of
the Tashkent agre.ment, the
Exiernal Affairs Minister on the other
side is talking of nothing but con-
frontalion? May I know what is his
agsessment and reaction?

Shri Swaran Singh: It is correct
that Pakistani leaders had given us
the impr.ssion that they are imple-
menting the Tashkent declaration.
This was their attitude for about 4
weeks or so after the signng of the
Tashkent  declaration. Thereaft.r,
they suddenly changed :heir attitude
and we noticed a complete reversal
of their original attitude, when we
went to Rawalpindi for the inter-
ministerial meeting. About the reason
for it, it can only be an assessment
and I attempted some such assess-
m:nt when the debate took place on
th~ Ministry’s demands. There are
tw.y thinzs which I would like to
meantion, Thers is a school of thought
which holds that the internal situa-
tion in Pakisian is such that to mect.
that, thev are whipping up the hate-
India campaign. Secondly, the grow-
ing  closencss of relations beiwesn
China and Pakistan also appears to
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be respoasibl> for this change of
att.tud.. 1t hag deieriorated ever
snce and tho latest Press report I
saw—I canaot contirm it—says that
the Pukisaa Foreign Minister 1s re-
port2d lo have said that Pakistan is
to continic the coafrontation  w.th
ladia. That is a ve.y unfoctucue
expr.ssion It would have been guod
if he had taken note of the result of
this att.tude of confrontation that
was aioptel 7 oiher countries. We
en our side still contiaue to hope that
ina Tusakont declacancn wowhea a2
Paki Presidont has  sulemaly
suh should be the guidiny
principle of re.ationsh.p betwecn
India and Pakistan.

Shri D. C. Sharma: When the late
Prime Minister of India m2t President
Ayub Khan of Pakistan at Tasnxuni,
it was decided that we could not nave
any no-war pact with them, but it
was also deciied that in future the
use of forcz for th2 scitlement of
disput.s betwcen India and Pakistan
would be abjured. In the light of
that, may I ask how far it is in keep-
ing with the Tashkent spirit that
they are building a duplicate of the
Ichhogil Canal near Sialkot and thcy
are Settling Mujah.ds and Razakars
on the bord.r between India and
Puokistan, and that they are still
trying to send infiltrators into Jammu
and Kashmir, if not in large numoers
at least in sizeable numbers?

Shri Swaran Singh: Obviously, any
such acts of the type mentioned by
the hon. Memb:r are not consistent
with the Tashkoent Declaration, and
these actions which have been re-
sorted to are certainly not consiste.t
with the main obj:ctive of the
Tashkent Declaration, to reduce
tensions and t) create an atmosphere
where all outsianding differences and
disnuteg  between  the two couniries
should be resolvei by peaceful
means. With regard to the third part
of the hon. M~mber’s qu-~stion. ahout
sending infiltrators, 1 have informa-
ti~n that whatav.r may be their
intentiong they have not succeeded In
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sending infiltrators into Jammu and
Kashmir,

Shri Bishwanath Roy: In view of
the s atcments and actions by the
Government of Pakistan against the
spirit of th_. Tashkent Agreement,
may I kn.w whether any reac'ion of
the Soviet Union ha; been %nown to
the Government of India; if so, what
is that react.on?

Shri Swaran Singh: A; I have in-
formed this Hous.: hefore, we have
kept the Soviet Union and other
friendly and interested countries
informed about the attitude of
Pakistan in relation to ‘its obligations
under the Tashkent Declaration, and
the Soviet Union, naturally, do not
feel happy when they sze that Pakis-
tan iz not observint its dutics and

responsibilities unde; the Tashkent
Dec.aration.
Shri Linga Reddy: May 1 know

whether the breach of the Tashkent
Declaration has been brought to the

notice of th: Security Council—
UN.O.—and, if so, what is their
reaction?

Sh:i Swaran Singh: It ig not necces-
sary. Bec~use the Tashkent Deciara-
tion was not signed in the Security
Council or within the framework of
th- Security Council funetion.ng, it is
not necesswy for us to go to the
Securitv Council t» make a complaint,
about Pakistan's non-observance of
the terms of the Tashkent Daclaration.

Sh-i Tyagi: I wonder if the Go-
ernm.nt do anpreciate that in the
international wor'd it is always the
pasition  of strength  that pays
dividends. Pakistan, despite the fact
that thev are making friends with

- China, ha“e not vet lost the.r western
allizs. Tn the liocht of this fact, are
the Government keeping vigilant
about th: citizens of India on the
other side of the cease-fire l.ne? The
othor day th» hoi Ministe: was
p eaded to sav that the other cide of
Kashmir was also an integral part of
India. The latest information which I
wanted to ascertain was,
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whether it is a fact that after our
va~ation of the land on tic Haji Pir
side Pakistan has evacuated about 20
villages to build up its defence ins-
tallations on our territory and, if
that is so, whether the Government
has not made any protest to the UN.O.
or the Security Council about their
bui.ding these defence installations on
our te:ritory which we vacated on
the understanding that Pakistan would
not take to any offensive measures?
And, same is the case on the Sialkot
front. I wonder if the Government
is vigilant enough....

Mr. Speaker: The question has been
too long.

Shri Swaran Singh: The actual con-
ditions that have to be observed by
either side in relation to the cease-
fire line are embodied in the cease-
firc agreement to which both India
and Pakistan subscribed in the United
N=ntions. That is the governing fic-
tor and any contravention of the
cense-fire terms about the violation
of the agreement is b ought to the
notice of the S2curity Council as also
of the Observers. It is no doubt
cotrect that Pakistan always raises a
propagandist tune in relation to what
is happening in Jammu and Kashmir
which is an integral part of India
They conveni-ntly forget that the
conditions of the people in the Pak-
istan-occupied part of Kashmir are
mu'h worse and also forget the type
of things thit they sometimes de-
mand about the p ople in Jammu and
Kashmir who, I may add, are enjoy-
ing democratic rights; there is a cons-
titutional Government functioning.
They do not at all compare the con-
dition of the people in Jammu and
Kashmir with th-t of those who live
in Pakistan-occupled part of Kash-
mir.

Shri Tyagi: Sir, my question defi-
nitely was about h-avy installstions
which they are putting un and which
will make it imaossible for us to re-
cover our territory. Has the Govern-
ment teken any action or have they
got information that those installa-
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tions are being put up there on that
side?

Shri Ranga:
protest?

Have they made any

Shri Swaran Singh: I did try to
cover this when I said that the addi-
tion to the d:fence polential on either
side is covered by the agreements to
which we subscribed. ... (Interrup-
tion.)

Shri Tyagl: That everybody knows.

Shri Swaran Singh:. ... at the time
of signing of the ceasc-fire agrecment.
On this actual fact that they are try-
ing to strengthen their position, we
have received information.

Shri Tyagi: In that case why
attack in advance?

not

Shri Swaran Singh: Any violation
of the cease-filre agreement will cer-
tainly be taken up with the appro-
priate authority.

Shr} Harish Chandra Mathur: Sir,
we wanted factual information.

Shri Warlor: Apart from the grow-
ing relationship of Pakistan with
China which has encouraged the vio-
lation of the provisions of the Tash-
kent Agreement, has the attitude of
USA also encouraged Pakistan? Has
Government made any assessment of
that?

Shri Kapur Singh: No, no.

Shri Swaran Singh: The Chinese
attitude was known in the form of the
joint statements and the highly pro-
vocative speeches made by the Chi-
nese leaders at the time of their last
visit to Pakistan. It is very difficult
for me to pinpoint any statement that
might have been made by United
States leaders which could be cons-
trued as giving any encouragement
to Pakist'n to go back upon the
Tashkent Declaration.
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Shri P. Venkatasubbalah: May I
know whether Government is aware
of the fact that in contravention of
the Tashkent Agreement Pakistan is
massing troops on our borders; if that
is so, what action Government pro-
poses to take?

Shri Swaran Singh: This question
also is covered by certain arrange-
ments about which the Defence Min-
ister made some statement, about the
presence of troops, and 1 am sure that
any contravention of that arrange-
ment and agreement will be taken up
by our Defence Ministry with their
opposite number.

Shri Narendra Singh Mahida: In
reply to the question of Shri Mahavir
Tyagi, the Foreign Minister replied
that Government will approach the
proper authority at the proper time.
May I know which authority Govern-
ment proposes to approach at the pro-
per time?

Shri Swaran Singh: As I mention-
ed earlier, the cease-fire agreement
is there and violations of that have
to be brought to the notice of the UN
Observers and the Security Council.

Shri H. N. Mukerjee: Since our ex-
perience has been that the United
Nations as a possible arbiter of our
difficulties with Pakistan should be
ruled out because they cannot help,
how does Government proceed to
secure a solution of the Kashmi: pro-
blem which Pakistan claims as a dis-
pute and we deny it and Tashkent
calls upon us to settle all disputes by
peaceful negotiations? Are we not
having a kind of rethinking in regard
to the settlement of the Kashmir
question; or, are we thinking in terms
of what the External Affairs Minis-
try's words seem to indicate very
threateningly, namely, that we are
likely to go again before the United
Nations for some kind of a settle-
ment?

Shri Swaran Singh: I do not know
wherefrom the hon Member has got
the feeling which he has mentioned
in the concluding part of his question,
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1 have said it before, and 1 repeat,
that for all differences and disputes
between India and Pakistan, the two
countries have agreed, according to
the Tashkent Declaration, to resvlve
them by peaceful means and not to
resort to the use of force for the
settlement thereof. @~ We have never
shown any unwillingness to discuss
any matter that might be raised by
Pakistan and we will continue our
efforts to resolve whatever may be
the disputes and differences between
our two countries by peaceful means.

Shri Harish Chandra Mathur: One
part of the question has not been ans-
wered that there is no rethinking on
the Kashmir issue. If you don't say
that, that will create a lot of diffi-
culty.

Shr} Swaran Singh: What I under-
stood from Mr. Mukerjee’'s question
was rethinking on position rather
than on the substantive question. On
the substantive question, I have reite-
rated the position more than once
that Jammu and Kashmir is an inte-
gral part of India.

Shrimati Sharda Mukerjee: From
the replies of the hon. Minister, we
are not able to understand what the
positilon of the Government of India
is. What the country requires now
is a directive. A certain situation
exists. What is the Government's
position on that? Pakistan and India
have approximately 5000 miles of
contiguous land border. Is it the
Government's policy to retaliate or
to project our desire for friendship
and, if it is the latter, are we only
going to depend on Government to
Government negotiations or are we
going to channelise other processes
like propaganda machinery to project
the Government's stand to Pakistan
and the international world because
apart from the Pakistan Government
there are the Pakistani people and it
is as necessary to reach them as it is
necessary to reach the international
world? May I know from the hon.
Minister what is the Government's
stand, what is the directive to the
country?
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Shri Swaran Singh: I broadly agree
with the analysis of the lady Member
and also the suggestions that are im-
plicit in a part of the question. The
two are mot mutually contradictory
or exclusive. We have to continue our
efforts at the Governmental level to
resolve differences by peaceful means.
Our attitude should be to work for
conditions in which good neighbourly
relations should be established bet-
ween the people of India and the
people of Pakistan and any non-
governmental effort is most welcome
in that direction. I would like to add
2 warning that at the present moment
this is likely to be met with consi-
derable difficulties as Pakistan lea-
ders are always trying to say that they
believe in confrontation rather than
in easing of tensions. At the same
time, we should continue our efforts
to ease tensions rather than heighten
tensions.

Mr. Speaker: Shri Hem Barua.

Shrimat{ Sharda Mukerjee: I want.
ed to know....

Mr. Speaker: He has agreed with
most of what the hon. lady Member
has said. She should be satisfled
now.

Shri Hem Barua: Just now the hon.
Minister said that the violations of
the Tashkent Declaration by Pakistan
have been brought to the notice of
Soviet Russia. On the other hand,
Pakistan has lodged a complaint with
Soviet Russia that it is India who has
violated the Tashkent Declaration
and not Pakistan. In that context,
may I know whether, of late, the
attitude displayed by Soviet Russia,
because of her growing economic ties
with Pakistan, is lukewarm so far as
our comp'aints lodged with Soviet
Russia are concerned?

Shri Swaran Singh: For one thing,
there is no question of lodging any
complaint. ...

Shri Mart Vishas Kamath: Inform-
ing them.
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Shri Swaran 8'ngh: Being a friendly
country, w2 inform than about all tac
d:velopments

Shri Hem Barua: Whether they are
‘aware that Pzkistan has lodged a
complaint.

Shri Swaran Singh: We are not
uware of any complaint as the hon,
Memer describes as having been filed
by Pakistan and I cannot imagine a3
to what complaint they can have... .

Shri Hem Barua:
lodged complaints,

Pakistan have

Shri Swaran Singh: So far as mak-
ing a'legations is concerned, any alle-
gations can be made whether they
arve right or wrong. But the hon.
Memer should be clear in his mind
that there is no cause for any such
complaint and if any complaint or any
allegation based on incorrect facts is
made, h2? should ignore it rather than
highlight it here,

On the last part, I would request
the hon. Member not to suggest things
for which there is no justification.
There is no question of any thing
lukewarm in these things. It is not
fair that these things are raised on
the floor of the House.

Shrt Hem Barua: A personal clari-
fication.

Mr. Speaker: There is nothing that
should be explained here....

Shrt H*m Barua: The hon, Minister
does not know whethar Pakistan has
lodged any comnlaint with Soviet
Russia azainst India. Wh»n the hon.
Minister suggested about sending an
emissarv by Soviet Russia to Pakis-
tan, Pokistan wrote back to Soviet
Russia te ling her, “vou need not send
an emissary to us becauvse it is India
who has violated the Tashkent agree-
ment and not we”.

Mr. Speaker: Order, order.

Shri Bhagwat Jha Asad: May 1
know vihether the reportzd statement
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of Mr. Bhutto to have prolonged con-
frontation with India in collusion
with China and Pakistan building up
very heavy concentrations at Haji
Pir by liquidating 20 villages has
been brought to the notice of the
United Kingdom who called us an
aggressor then and the U.S.A. who
has now decided to supply lethal
weapons to Pakistan and if so, what
are their reactions on this—of U.K.
as the senior partner of the Common-
wenlth and of the U.S.A.. our bene-
factor?

Shri Swaran Singh: About the sup-
ply of arms or any agrecmeint o sup-
ply arms, I do not thing ihat there
has yet been any assurance by any
of the Western counties 1o supply
letha! weapons to Pokistan. On this
question we are keeping the friendly
countries, including UX., UBSA,
USSR, France and other important
friendly countries. inform2d of the
deve'opments in our relationship and
whereas we should continuc to keep
them informed, it is perhaps too much
to expect thet immedist 1y their re-
actions would be availuble. Tt takes
som2 time before the other countries
make up their minds and thes want
generally to listen to the oth-r side
ulso; that is part of international life.

Admission of China in the United
Nations

*1546, Shri Shree Narayan Das: Will
the Minister of External Affairs be
pleased to state:

(a) whether the attitud~ of Gov-
ernmeort with regard to admission of
China in the United Nations has since
changed in any way;

(b) if so, the present position in
this regard;

(c) whether there has been any
change in the attitude of other im-
portant countries which have be~n
onvosing Chinese admission to this
Wor'd bedy; and

(d) if so the nature of such change
discernable?





